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; 

This is surprising since after      the 
Bhopal gas tragedy there has been an 
increasing  awareness of  the  dangers 
of gases   and   the   Government has 
been stressing on the industrial units, 
using hazardous substance, the    need 
to  take  adequate  precautions.      The 
venting into the air of such       huge 
quantities of natural gas is also re- 
sulting in waste of this precious so- 
urce of energy worth crores of rupees. 
We find that this unit does not have 
the flaring facility so far.    Will the 
Government kindly look into      this? 
At the same time,     it is  a national 
waste  also.   Why,  because crores  of 
rupees worth    of this gas is vented 
out into the air and a million cubic 
metres of natural    gas at a naphtha 
replacement value of Es. 2,500      per 
1.000 cubic metre would cost    about 
Rs. 25 lakhs.    Keeping in view   that 
over  a million  cubic metres of this 
natural gas is being vented out daily 
can work out to crores of rupees for 
the last two months and keeping in 
view  that  this  natural  gas  was  di- 
verted from those users of Maharasr- 
tra,  who  have     continued   to   utilise 
'this gas till    such    time as Kribhco 
could have had this flaring facility. I 
would   request   the   Hon'ble  Minister 
to      kindly      look      into      it      and 
see that this national waste is che- 
cked, the safety measures are  taken 

   and   flaring!    facilities    are   provided 
immediately.  Thank you. 

THE NATIONAL AIRPORTS 
AUTHORITY BILL, 1985 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CIVIL 
AVIATION (SHRI JAGDISH 
TYTLER); Madam Deputy Chairman, 
I beg to move: 

"That the Bill to provide for the 
establishment of an Authority for 
the    management    of    aerodromes 
and civil enclaves whereat dom- 
estic air transport services are 
operated or are intended to be 
operated and of all communication 
stations and for matters connected 
therewith, as passed by the Lok 
Sabha, be taken into consider- 
ation." 

Madam   Deputy   Chairman, I sub- 
mit, there    has been a    remarkable 
increase  in civil     aviation     activity 
during the post independence period, 
particularly, after the    formation of 
two Air Corporations Indian Airlines 
and Air India.  The    introduction of 
sophisticated Jet     Aircrafts,  the re- 
quired     improvement of infrastruc- 
tural facilities at    aerodromes, very 
high    frequency    telephoning, radio 
navigational aids, such    as    non-dir- 
ectional beacons,  radio  ranjfe,  short 
wave radars etc.     Responsibility for 
construction and maintenances of do- 
mestic aerodromes,  procurement, in- 
stallation and maintenance of navi- 
gational aids, provision of tele-com- 
munication, navigational and air con- 
trol services,     regulatory     func' 
such as licensing, training, airworthi- 
ness and air safety control rests with 
the    Director General of Civil Avi- 
ation.    More   than    65    aerodromes 
through  which     scheduled transport 
operation takes place are being main- 
tained by this Directorate which dis- 
charge this function through 15 spe- 
cialised units at its headquarters and 
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field  offices  throughout  the  country. 
The dynamic aviation industry today 
often requires almost minimum aug- 
ments of the facilities and v/ork has 
to be carried out with great    speed 
and meticulousness. It has been our 
experience that the DGCA has, dur- 
ing the recent    years,    found it in- 
creasingly   difficult   to   function   effi- 
ciently to  the  level    expected of it 
because   of  certain   constraints.   This 
is mainly due to the system of ex- 
ecution of civil works    through  the 
CPWD, purchases through the DGS& 
D and recruitment through the UP- 
SC. All these steps involved in get- 
ting clearance  from  these     organis- 
ations entail considerable delay which 
is    particularly   deletorious    for . an 
organisation catering to the needs of 
an  industry  like civil  aviation.  Cer- 
tain  institutional  reorganisation was, 
therefore,    considered  imperative—if 
organisation was to    function to the 
level of efficiency    required    of    it. 
A committee of experts was set up to 
examine this issue which recommend- 
ed  that  a     statutory  civil     aviation 
authority with    necessary    flexibility 
and  autonomy  in  functioning should 
be set up and that the duties and res- 
ponsibilities presently being perform- 
ed by the DGCA should devolve    on 
this  authority.  The  recommendations 
of the committee were examined   and 
discussed and we came to the conclu- 
sion that there was need for setting 
up a statutory authority which would 
be responsible for construction, main- 
tenance  and  development  of     aero- 
dromes    and     installations/facilities. 
Bilateral   matters,     investigation     of 
accidents,     licensing,     ai^vorthiness, 
control, research     and    development 
and   other1  economic   and  regulatory 
functions  would,  however,     continue 
to remain  with  the  Civil     Aviation 
Department.      There   would   thus  be 
a clear division of functions: the new 
authority will be responsible for de- 
velopment and maintenance of aero- 
dromes and the facilities to    be Pro- 
vided in such aerodrome?, while the 
Civil  Aviation    Department     would 

discharge regulatory functions. The 
setting up of this authority would 
ensure that the construction and 
maintenance of domestic aerodromes 
and the in,stallation3 and equipment 
required, would be carried out effi- 
ciently and expeditiously. The ex- 
perience of the International Airports 
Authority of India set up in 1977 has 
been a happy one. I have every rea- 
son, itherefore, to believe that this 
progressive piece of legislation will 
help develop our domestic aerodromes 
to compare favourably with aerodro- 
mes in other countries of the world. 

Madam, I submit that this Bill, along 
with the amendments proposed by 
the Government, has been passed by 
the Lok Sabha on the 19th Novem- 
ber, 1985. With these words, 1 would 
like to commend the Bill for the con- 
sideration of it he House. 

The question was proposed, 
SHRIMATI ILA BHATTACHAR- 

YA (Tripura); Madam Deputy Chair- 
man, first of all, I congratulate the 
Minister and then request him, 
through you, to use the ear-phones 
because I am going ito speak in Ben- 
gali. 

Madam, today in the House a new 
Bill, namely, the National Airports 
Authority Bill, 1985, has been moved 
by the Hon. Minister. This Bill has 
been introduced all of a .suddent. I 
do not know with what intention the 
Government has done so. It is clear 
that this Bill has been introduced on 
the basis of the recommendations 
made by Raje Committee. No discus- 
sion ever (took place in Parliament 
about the constitution of Raje Com- 
mittee. The Ministry constituted that 
Committee without knowledge of Par- 
liament about the constitution of Raje 
Committee. The Ministry constituted 
that Committee without knowledge 
of Parliament. The present Bill, which 
is before us foi" consideration, was 
drafted on the basis of the recom- 
mendations made by Raje Committee. 

English translation of the original 
speech delivered in Bengali. 
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Bi has been proposed in the Bill 
that the present department will be 
converted into an autonomous Na- 
tional Airports Authority. In o^her 
word.-', a Government Undertaking is 
being converted into a private organ- 
isation. When today there is a persis- 
ted! demand foi nationalising ali Pri- 
vate industries) a 1 effort is bein,g 
made to turn a public undertaking 
into a private undertaking. Is it not 
surprising to all of us? I would like 
to know from the Hon. Minister who?e 
interests are being safeguarded 
through such a measure'.' 

Madam, it is very, surprising that 
the Central Government has made 
certain adverse remarks against the 
workings of certain Government; de- 
partments in the Statement of Ob- 
jects and Reasons. In support of intro- 
ducing this Bill, it has been said thai 
weaknesses have been noticed m the 
functions of UP.S.C, C.P.W.D, and 
D.G.S, and D. It has also been said 
that the functions of these depart- 
anents have been found difficult. So, 
the Government has suddenly found 
defects with the functionmgs of these 
departments. 

Madam, C.P.W.D is an important 
department. It is charged with the 
maintenance of important buildings 
like Parliament House and Rashtra- 
pati Bhawan. U.P.S.C, is constituted 
under the authority of the Constitu- 
tion of India, Its respect is ag ; 
as the Supreme Court of India. But 
now doubts have been expressed 
about  the  functioning  of     U.P.S.C. 

It is that a few days ago, the 
U.P.S.C. Conducted an interview for 
the posts of Home Aerodrome Officers. 
Sonic licence holders Commercial Pi- 
lots, who are very close to higher-ups 
in the administration, appeared in that 
interview for ?selection. But those 
Commercial Pilota were not selected 
by the U.P.S.C, " Should I think that 
this rear m prompted the Government 

to find fault with the functioning of 
U.P.S.C? With the constitution of 
National Airports Authority, the re- 
cruitments and 'transfers of Officials 
will remain in the hands of an auto- 
nomous body. Consequently, the Go- 
vernment will lose control over those 
matters. My apprehension is that 
'there will be unlimited corruption 
over appointment* and transfers of 
Officials. 

Madam, it is stated under clause 11 
that the Statutory Authority will act 
on business piincip^s. So, the princi- 
ple of serviee will not be given any 
importance. In other word?, the mo- 
tive of ';his Statutory Authority will 
be nothing but profitmaking. Conse- 
quently, the air service for backward, 
difficult and remote areas in our coun- 
try will be- neglected. This will lead! 
to the growth of serious regional im- 
balances. I find that the proposed 
authority will act only on the princi- 
ple of profitmaking. Consequently, no 
new airport will come up in remote 
and backward areas. Since the exis- 
ting airports in those areas are found 
to be unprofitable, the Government 
may even consider to close down 
those airports. In such % situation 
the national integration will be jeo- 
pardised. Besides, the regional im- 
balances will grow to a serious pro- 
portion for want of communication 
difficulties. 

It is proposed in the Bill that the 
Statutory Authority will be entitled 
to offer service contracts to any agen- 
cy. Consequently, \ha standard of 
sophisticated service will come down. 
Air-service may also be involved in 
any type of accident. Thus, the Autho- , 
rity will play with the safety of pas- 
senger1'-. 

Madam, Clause 34 gives power to 
the Central Government fo direct the 
Authority to entrust the management 
of any aerodrome to a person as may 
be specified in its order. In this man- 
ner, efforts are being made to turn a 
public sector undertaking into a pri- 
vate property. 
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Madarn, in 1969, Shri K. G. Appu- 
swamy Committee made certain re- 
commendations for the development 
of Airports. It was stated in those 
recommendations that enough space 
should be there in Airports for park- 
ing of aircraftg and their repairing 
works. In Dum Dum Airport all 
these facilities are available in ample 
measure. But the Government is neg- 
lecting that airport in various ways. 
Under the circumstances, I cannot 
support this Bill. 

I would like to place a few ques- 
tions before the Hon. Minister. What 
traditional advantages will be derived 
from the new Authority? Whey the re- 
commendations of the Raje Committee 
were not placed on the Table of the 
House? What is the position of jour- 
ney of aircrafts based in Dum Dum 
airport? 

Madam, I have also a few sugges- 
tions to make. Those suggestions, are 
like this. The Government should 
improve Government departments and 
root out corruption   therefrom.     The 

Government should develop all air- 
ports in the country. The Govern- 
ment should increase air-communica- 
tion throughout the country. The Go- 
vernment should be guided by the 
principle of national development so 
far as air-service is concerned. The 
Government should see to it that the 
new autonomous Airports Authority 
will aim at running its service on non- 
»rofit making lines. 

Thank you. 

*SHRI GANESHWAR KUSUM 
(Orissa): Madam Vice-Chairperson, I 
rise to support the National Airport 
Autho?»ty Bill, 1985. The workload 
of the Director General of Civil 
Aviation has been increasing day by 
day. As many as 65 aerodromes are 
presently under the control of the 
Directorate   General   of   Civil      Avi- 

*English   translation  oj      original 
speech delivered in Oriya. 

ation. ' The main objective of this 
Bill is to set up a National Ajrpo'rt 
Authority and thereby reduce the 
workload of the Directorate General 
of Civil Aviation. The management 
of. the Airports will become easier 
if it is set up. The performances and 
the functioning of the aerodromes 
will also improve. Therefore, there is 
a greater need to set up a National 
Airport Authority. This Bill has been 
brought forward in this House to 
achieve the above mentioned objec- 
tives. Therefore, I welcome this Bill. 

Madam, while discussing the Bill, 
I would like to give some suggestion 
to the Government. Firstly, I request 
the Government to give top priority 
to the security and safety of the Air 
passenger. , As a first step towards 
providing safety and security, the 
construction of multi-storied buildings 
near the airports should not be 
allowed. Because plane accidents 
may take place due to the location 
of such  buildings. 

Secondly, the accommodation faci- 
lities available near different airports 
in the country at present are not ade- 
quate. Therefore, the Air passengers 
sometimes face great inconvenience 
particularly when night halt be- 
comes necessary to board the plane 
in the early morning. So, I suggest 
the Government to -.construct some 
Guest   Houses   near   the   airports. 

Now I would like to say a few 
words about my State. Madam, we 
have got an Airpo'rt at Bhubaneswar, 
the Capital of Orissa State. The main- 
tenance of this airport needs the ur- 
gent attention of the Government of 
India. The flow of tourists to the 
State of Orissa has gone up conside'r- 
ably. Therefore, Bhubaneshwar Air- 
port should be converted into an 
International Airport. Then Madam, 
we have got daily flight between 
Delhi and Bhubaneswar. But it goes 
via Varanasi and Raipur. As the 
plane does not directly go to Bhu- 
baneswar from Delhi it takes 5 hours 
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to  reach   there.   Therefore,  I request 
the Government to introduce a direct 
flight   between   Delhi   and   Bhubanes- 
war daily. It will save a lot of time. 

Madam, then I would like to draw 
the attention of the Honourable 
Minister to the need to make use of 
Jharsuguda airport in Western Orissa. 
This airport was set up at the time 
of the second  would war. Many 
acres of land was acquired for the 
setting up of that airport. But it is 
unfortunate that this airport is not 
connected with air services now. This 
was one of the major airport con- 
structed in the country at that time. 
Therefore, I demand that Jharsuguda 
Airport should be converted into an 
International Airport and it should; 
immediately be brought into the air 
services net work. Atleast Vayudoot 
services should be introduced bet- 
ween Rourkela and Jharsuguda, 
Jharsuguda and Bhubaneswar and 
other important cities in Orissa and 
the adjoining States. Many indus- 
trial units have come up in Brajraj 
Nagar, Belpaha'r and Rourkela which 
are near to Jharsuguda. Therefore, 
if Jharsuguda airport is connected 
with airservice and Vayudoot ser- 
"ices, the people of Western Orissa 
will be  greatly benefitted. 

Madam, the Vayudoot services are 
in operation between Rourkela and 
Bhubaneswar only 3 days a week. 
An Integrated Steel plant is located 
at Rourkela. It is also a business 
centre in Western Orissa. Therefore, 
the demand of daily Vayudoot ser- 
vice between Rourkela and Bhubanes- 
war has been increasing day by day 
as the VIP's and high Government 
officials want to go to the State Capi- 
tal, Bhubaneswar to attend urgent 
official work. I demand that Vayudoot 
'service should be Introduced daily 
between  Bhubaneswar  and Rourkela. 

Madam, now we  are planning for 
21st  Century.    Therefore,    now it is 

high time to provide airbus landing 
facility in each and every State Capi- 
tal. I demand that adequate arrange- 
ments should also be made to provide 
night landing facility in each and 
every airport. 

With these words I support the 
National Airport Authority Bill and 
Conclude my speech. 

Thank you. 

THE   DEPUTY   CHAIRMAN;   Now, 
Mr. Jaswant Singh. I am calling him 

. now because   he  has some     urgent 
work and he has  to go.  He  has re- 

quested me. 

SHRl JASWANT SINGH (Rajas- 
than): I am grateful to you, Madam 
Deputy Chairperson, for your consi- 
deration ... 

(Interruption) 

I will just wait for a minute be- 
cause numerous conferences are go- 
ing on at numerous places. (Inter- 
ruptions) 

THE DEPUTY CHAIRMAN: Let 
the  Minister  listen.   (Interruptions). 

SHRI JASWANT SINGH: No doubt, 
he will reply. I have no doubt in my 
mind that I will be replied adequate- 
ly, and I have no doubt that the 
Minister has sufficient ability to pay 
attention to two places at the same 
time.   (Jnterrup£io?is) 

Madam, Deputy Chairperson, ostensi- 
bly this is somewhat of a simple 
Bill, rather in the manner of an en- 
abling provision for the Govern- 
ment to institute a new agency for 
the management and control of such 
airports as will directly deal with 
domestic traffic as against interna- 
tional traffic. Now, it is really for the 
Government to determine its own 
need because the responsibility of 
efficient functioning, whether of 
domestic  airlines  or  of  international 
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airlines, is a responsibility that the 
Government has to fulfil. And the 
Government has been aided in its 
deliberations and in its decision 
(making by the findings of a comn 
mittee to which the hon. Minister has 
also briefly referred in his opening 
statement. We haye no objection to 
the procedure which the Government 
has followed, and I am sure the Gov- 
ernment has already taken into ac- j 
count some of the reservations that j 
I shall now voice in arriving at the 
decision that it has arrived at. None- 
theless, if the hon. Minister elabo'rated 
on these points, it will help us. 

I have two major objections to this 
Bill. 

Firstly,   it   is   that   in   a      manner 
which  is  characteristic  of most  Gov- 
ernments,   more   particularly   so      of 
our  Government  because  we  have— 
and there is a legal luminary sitting 
on    the  treasury    benches coinciden- 
tially  just  now—I    am not    perhaps 
wrong in suggesting that we in India 
have   the   largest  number  of  Statute 
Bills  of  any  country  in    the world; 
we have more Bills, more laws, more 
agencies,   than   any   country    in   the 
world.   So  my  first   objection   really 
is  that in  creating a  National     Air- 
ports Authority—which may well be 
called  'Limited'   because   it  is   going 
to   be   a   limited   company—we      are 
proliferating  agencies.    There    is     a 
Ministry, there is the Department of 
Civil Aviation, there is the Director- 
General of Civil Aviation, then there 
are   two   Airports   Authorities,   Inter- 
national  Airports   Authority   and   Na- 
tional   Airports      Authority,      Indain 
Airlines and Air India, so that when 
it  comes  to  the   Central  focal  point 
of    passengers    arriving,   passengers 
leaving, all these agencies are milling 
around in the  same building.     That 
does amount to proliferation of agen- 
cies to perform similar tasks, similar 
functions.  That is  one objecion that 
I have to this Bill. 

The second objection,  Madam, that 
I have is about duplication of effort. 

I understand the distinction between 
an International Airports Authority 
and a National Airports Authority. 
But I am unable to be convinced 
entirely about the rationable which 
wants such a total separation between 
the International Airports Authority, 
a distinct body by itself and the Nat- 
ional Airports Authority, which we 
are now to constitute as a limited 
company to perform more or less the 
same functions, same tasks, perhaps 
we could have the same thing done 
with possibly more economy if the 
National Airports Authority were a 
subsidiary of the International Air- 
ports Authority was held as ag- 
ainst the holding company;' this was 
part of the same activity of looking 
after the maintenance, care, upkeep, 
metereological aspect, accidents, etc. 
etc. It does amount to a duplication 
of effort, and I am not really entirely 
to do it more efficiently or more eco- 
nomically. 

I shall now take a minute, Madarn, 
this discussion) is limited to the con- 
stitution of National Authority, some 
of the woes of the common passengers 
like myself. I think one of the most 
distressing thing, one of the      most 

demanding thing, that a passenger is 
currently having to go through     in 
India is the security search.    Every 
passenger who travels by Indian Air- 
Ines is treated to start with, as if he 
is a potential hijacker. I am not, for 
a moment  suggesting    that there be 
lavitq as far as security measures at 
airports  are concerned.     But I can- 
not countenance the posting of such 
personnel on security tasks as    treat 
every  pasenger,   whether  Indian   or 
outsider, as if he is 8 potential hij- 
acker.     I find it undignified in    the 
extreme that I am bodily searched. I 
find it revolting. I    find it     unbe- 
coming to the dignity of a     human 
being.    I would appeal to the    hon. 
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Minister to devise some way where- 
by commensurate with the security 
that is necessary at the airports and 
this question of hijacking, we do 
something about it. We alone are 
not afflicted by it. It is almost an in- 
ternational affJction and I am sure 
we can devise ways by which this 
function is performed with dignity 
and decorum and in a manner in 
which the passenger is not made to 
suffer. 

One final appeal Io the hon. 
Minister. This is a question not 
relating to the National Airports 
Authority. I am taking this op- 
portunity to mention it. We are 
the only country in the world. Per- 
haps it is not so in any other country. 
I have been repeating it in this House 
and somebody might listen to this 
appeal someday. We are the only 
country in the world in which when 
its citizens return after having travel- 
led abroad, they do not have a imi- 
gration or a channel which is for 
Indians only. No matter where 
you go and to which part of the 
world you travel, you will find a 
channel separately for entry of the 
nationals of that country into their 
own country. When Indian nationals 
return to India, they are made to feel 
as if they are foreigners. This is a 
highly objectionable thing. Whether 
you go to the United States or the 
Soviet Union or African countries, 
you will find this thTng. When you 
go to the United Kingdom, it is 
written, "British Citizens EEC and 
other passport holders". It is only in 
India that we are treated as if we 
are  foreigners. ' 

Madam, I am very grateful to the 
other members of the opposition who 
let me break the queue. I am 
also very grateful to you for having 
shown  me  this    consideration.     My 

objections have been voiced and I 
am sure the hon. Minister will have 
very adequate replies to them. Thank 
you, very much. 

SHRi PAWAN KUMAR BANSAL 
(Punjab): Madan- the National Air- 
ports Authority Bill, 1986, reflects 
the determination of the Govern- 
ment to cope effectively and effici- 
ently with the fast increasing civil 
aviation activity in the country. With 
the rapid progress that we have made 
in the field of civil aviation it was 
essential that the duty of manage- 
ment of domestic aerodromes and 
communication stations etc. is taken 
away from the Directorate and en- 
trusted to a statutory corporation 
which is commercially oriented 
and        is       vested with the 
necessary flexibility and autonomy 
in its working and, is free from 
the requirement of usual Gov- 
ernment procedures. While moving 
the Bill, the hon. Minister lamented 
over the delays that affect the work- 
ing of the Director-General of 
Civil Aviation because of its depen- 
dence on the CPWD and DGS&D 
for construction work and pur- 
chases .respectively and on the 
Union Public Service Commission for 
recruitment of its personnel. The 
establishment of an autonomous cor- 
poration or authority would help 
overcome many of these procedural 
formalities and obligations and help 
it adopt an integrated approach to 
the various relevant matters neces- 
sary to improve the efficiency. 
Madam, as the present Bill seeks to 
establish Rush an Authority for the 
development, construction and mana- 
gement of domestic airports and the 
provision of air traffic service, such as, 
navigational and telecommunication 
facilities and the air traffic control ser- 
vice^ the step deserves approval 
from every section of this House as 
wel] as the general public. 
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Madam, while I commend the Bill 
as a sincere effort to improve the con- 
ditions of the domestic airports and 
Ihe facilities available ito the passen- 
gers, I would definitely seek this op- 
portunity to brin,g to the notice of the 
hon. Minis:er the present state of 
affairs that needs immediate atten- 
tion. Known as he is to be a 
go-getter always on the move. I 
am confident that under his 
stewardship,      there would      be 
marked improvement in the standard 
of services offered to the passengers. 
The ground serviee' at presemt is far 
from satisfactory at most of Ihe air- 
ports. The lounges lack sufficient 
capacity while the time taken to re- 
ceive the baggage on the completion 
of the journey is sometimes more than 
the duration of the journey itself. In 
today's world moving fast as it is be- 
cause of the advancement in science 
and technology, reliance on computers 
in any field of activity seems qui e 
obvious.. But permit me to say that 
it bas not made things easier for the 
public regarding confirmation of air 
tickets, Bein,* a layman, I cannot point 
out as to where the malady lies. But 
as to its existence to the discomfort 
and chagin of the public, I can vouch 
for. Another difficulty generally ex- 
perienced is that by a person who ow- 
ing to ?.ome emergent programme 
happen, to go to .the airport just before 
the flight and wishes to buy a ticket 
there. Harassed by the security staff 
ac the entrance, he trods to the book- 
ing counter where without any reply 
to hi?, enquiry about the availability of 
a seat In the flight concerned, he has 
to content himself with the purchase 
of a ticket by moving to two counters 
and thereafter he is shutfed to the 
third counter to seek confirmation. 
And in the event of his failing to do 
so, he i-i again shuttled to another 
counter for the cancellation and the 
refund of the amount. The plight of 
an ordinary traveller, compelled to 
• ake a flight because of some imme- 
diate urgency and his agonising and 
frustrating experience to have queue 
up at a number of different counters, 

being under constant tension and elici- 
ting nothing but discourteous response 
from across the counters, points to the 
immediate need to introduce a single 
window system at all the airports to 
serve the people and io save them of 
much  of the avoidab'e harassment. 

Madam, I just referred to the dis- 
courtesy of the staff. I am sorry to say 
that notwithstanding all the ads, show- 
ing a comely lady with folded hands, 
courtesy is, perhaps the ritual of the 
past as far as the airport staff is con- 
cerned. The situation in the cabin is 
no better. Having glamorized the job 
whether it be of traffic superintendent 
or of an air hostess, they stem .to have 
inculcated a sense of feeiing that to 
be courteous, is, perhaps, to be subor- 
dinate. No longer you find the staff 
motivated by the motto 'service with 
a smile'. Even a minor request of 
i.« taken a3 an affront and the re- 
quired service is attended to as an un- 
welcome problem. In the Bill, there 
is a provision for setting of schools 
fo,- .'he train of officers and employ, 
of the Authority. This i6 important. 
But I urge upon the hon. Minister to 
ensure that greater emphasis is laid 
on tlie initial recruitment to ensure 
that people of amiable nature are en- 
rolled both by the Airport Authority 
and the Indian Airlines. Thoy should 
be the people who are hy nature 
polite in disposition and courteous 
in behaviour have the right aptitude 
and are fired by an inner desire to 
serve with a smile. Only then will 
the image glow and not by mere 
protestations to that effect through 
the house journals. 

When I talk of .air hostesses, the 
latest incident also comes to my 
mind about which we read today 
morning itself, i.e., the dismissal, or 
perhaps suspension, of one of the air 
hostesses on account of her having 
played  a hoax about  her  placing    a 
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bomb in one of the aeroplanes. If 
that is the state of affairs to which 
we have come regarding the be- 
haviour of the cabin crew itself, I 
wonder whether the talk, of our trying 
to eliminate hijacking would take us 
to anywhere. 

Madam, in my humble opinion, the 
staff has to be receptive to the ge- 
nuine grievances of the public. An 
atmosphere has to be created where- 
in it has ito be made clear to the 
staff that in consumer satisfaction 
would He the success or the failure 
of the concerned airline and not on 
the volume of the profit that they 
may turn out. 
.   Very briefly I would now refer to 
some  of the provisions of the Bill. 

Clause 12, sub-clause (2) says: It 
shall be the duty of the Authority to 
provide inter atia.t air traffic service, 
which, as per the definition in clause 
2(b) means any service, for any 
kind of remuneration whatsoever for 
the transport by air of persons, mail 
o'r any other thing animate or inani- 
mate, whether such service relates 
to a single flight or series of flights. 
Now, this is also the function assign- 
ed to the Indian Airlines and Air 
India under the Air Corporation Act, 
1953, which also defines the term 
'airport service' in a similar manner. 
So, I would request the hon. Minister 
ito clarify as to whether the National 
Airports Authority would also ope- 
rate the air transport services or not. 
Similarly, like the existing Air cor- 
porations, the Authority has also been, 
bestowed With the right to establish 
and maintain hotels and restaurants. 
Should this function be not the ex- 
clusive domain of the Airport Autho- 
rity alone now since we are going to 
set up the Authority which further 
has been given the right to establish 
one or more companies under the 
Companies Act, or whether this func- 
tion would continue to be exercised 
in future by the Air Corporation as 
well as stipulated in the earlier Act? 
I want the hon. Minister to clarify 
this point to the House. 

Regarding the right tc form com- 
panies under the Companies Act, 
1956, it is not stated whethe'r the paid 
up share capiial of any such company 
which may be formed when the pre- 
sent Bill is enacted into the Act, shall 
be and exclusively by the Autho- 
rity 0r not and, if not, I have a doubt 
that the private entrepreneurs may 
be involved in this thus changing the 
very complexion of the Authority and 
the salutory idea lying behind the 
formation of such an Authority. 

Further    clause      19      seeks        to 
provide for a Fund of the Authority 
and clause     22 of this Bill provides 
•the  way  in  which this fund can  be 
invested.   Permit     me  to  read    this 
- clause.   ''The  Authority    may invest 
its funds including any reserve fund 
in the securities of the Central Gov- 
ernment or in any such manner    as 
may be prescribed."   This seems quite 
a  tenable provision.   But I have    to 
refer to it in the light of the provi- 
sions  of clause     20  sub-clause    (2), 
wherein    it    is provided    that  after 
making  provision     for  such   reserve 
'fund or funds and for bad and doubt- 
ful debte, depreciation in assets and 
all other matters which are usually 
provided for by the companies regis- 
tered  and    incorporated    under   the 
Companies Act,   1956i the    Authority 
shall pay the balance of  its  annual 
net profits to the    Central    Govern- 
ment.   This is what I want to lay em- 
phasis  on.  Having applied my mind 
to it. I could not really co-relate the 
two provisions and I shall be grate- 
ful to the hon. Minister if he throws 
light on it. 

SHRI JAGESH DESAI (Maharash- 
tra): It should be after the income- 
tax. 

SHRI PAWAN KUMAR BANSAL: 
Provision for income-tax is there. 
The question is that at one place it 
says that the Authority can invest 
its funds in Government securities 
etc. and in another place, it is impe- 
rative and binding on the Authority 
(that it shall pay the balance of its 
net    profits to    Central Government. 
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Pay in what manner and under what 
terms and conditions? That is what 
1 want the hon.  Minister to clarify. 

Then, clause 11—It was also refer- 
red to by the speaker who initiated 
the debate—lays down that in the 
discharge of these functions under 
this Act, the Authority s'hall act, so 
far as may be, on business principles. 
Though the term 'business principles'^ 
has not been defined anywhere in the 
Bill, but being quite clear as far as 
the semantics and common parlance 
are concerned, I would not want a 

definition of this to be included in the 
Bill. But what perturbs me is that 
the Authority is sougnt to be given 
impunity from certain acts which 
would otherwise be binding on or 
which would otherwise make a busi- 
ness corporation or a commercial 
corporation liable for. To elucidate 
my point, I would here refer to pro- 
visions of clause ltf, sub-clause (3)' 
which says "No contract which.Is not 
in accordance with the provisions of 
this Act and the regulations, shall be 
binding on the Authority." The point 
I want to make out is that if for any 
fault of any officer or any official of 
(the Authority, the contract that was 
regarding a minor work to be* exe- 
cuted by a petty contractor is not in 
accordance with the terms of the 
Act or the regulations or the rules 
made thereunder, then in" such a 
case, the contractor or anybody else 
entering into a contract with the 
Corporation should not be made to 
suffer, whatever may be the conse- 
quences otherwise for the Corpora- 
tion or for the erring staff. 

Finally, I would draw the hon. 
Minister's attention to the airport at 
Chandigarh. Though in the Air Cor- 
porations Act of 1953 and in the pre- 
sent Bill, there are stipulations to the 
effect that the Authority Or the 
Corporation could construct hotels, 
I am sorry to point out that no such 
facility exists at the airport at Chan- 
digarh. Chandigarh, as you all know, 
the 'City beautiful'    as    it is called, 

opens the gateway to the tourists to 
places of historical and architectural 
importance. But it sometimes so 
happens, that for some reason, Inclu- 
ding bad weather, the inward fights 
to J&K or Kulu are intercepted and 
discontinued. This,     particularly, 
happened at Chandigarh, with some 
passengers going to Leh two years 
back. In the chilly winter season, 
hundreds of passengers had ito be just 
huddled into one small room at the 
airport itself and for three days they 
continued to stay- there and in the 
open without any arrangements ac- 
tually having been made for them 
regarding their shelter and food by 
the Indian Airlines. Therefore, I 
would urge upon the hon. Minister to 
see that at least at all the State Head- 
quarters, the airports have all the 
necessary facilities for the passengers. 
I have been told that the Indian Air- 
lines have an ambitious plan fo en- 
hance the capacity by another 70 
per cent by the year 1990. When 
such an exercise is undertaken, I 
would request the hon. Minister to 
see that at least two more important 
places in Punjab, that is Patiala and 
Bhatinda or Ferozepur, where you 
have some facilities available at the 
moment, Vayudoot service is extend- 
ed. 

This would finally take me to a 
point which (the hon. Member, initiat- 
ing the discussion, referred to. Re- 
garding clause 34 of the Bill, she 
expressed her apprehensions that 
with the setting^ up of the Authority, 
the entire business or the entire 
activity would go into the hands of 
private people. "Well, though I also 
have my reservations about the need 
for this clause 34, dealing with tem- 
porary transfer of management of 
the Authority when you already have 
clause 35, which empowers the 
Central Government to supersede the 
Authority in the event of certain 
things taking place... 

SHRI JAGESH DESAI:   It  is    for 
six months. 

SHRI PAWAN KUMAR   BANSAL: 
Clause 34 deals with the temporary 
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transfer  of  management,  whfch  may- 
be extended  up to  eighteen months, 
while clause 35 empowers the Central 
Government to sapersede the Autho- 
rity   for   six   months, which   wouid 
again be extended for a   period upto 
six months.   However, the pornt which 
I  was  making  was  that  nowhere   in 
the Bill, do we have a provision    to 
raise the apprehension  that the acti- 
vities are sought to be placed in pri- 
vate hands. 

Madam, the Bill, as I said earlier, 
has been brought _forth with a very 
laudable objective, namely, to imp- 
rove the facilities for the passengers 
and to improve the condition of the 
airports. I am sure, the hon. Minis- 
ter would ensure that the facilities 
are, in fact, improved for the passen- 
gers. After all, this is not a piece of 
legislation which would lay any onus 
or burden on the people to follow 
certain laws. We know that though 
we have a plethora of legislations on 
various subjects in the country, it is 
ultimately the spirit, it is ultimately 
the feeling in the minds of the pub- 
lic that would matter in bringing 
forth certain changes in the circums- 
tances which we would expect. But 
this is a piece of legislation whereby 
the Government is wanting the sanc- 
tion of Parliament to create an 
Authority for the betterment of the 
airports and facilities 'to the passen- 
gers. I am sure this Bill,- when en- 
acted into an Act would serve that 
laudable objective. 

SHRI M. KADHARSHA (Tamil 
Nadu); Madam, Deputy Chairman, 
at the outset, I would like to con- 
gratulate the new Minister for Civil 
Aviation, He is not only young and 
energetic but experienced. He is him- 
self pilot and we can rightly say that 
a pilot is piloting the Bill. Madam, 
this Bill has been trough; forward at 
a time... 

THE DEPUTY CHAIRMAN: Are 
you a pilot,   Mr.    Tytler.    Or.    Mr. 

Kadharsha, are you confusing him 
with Mr. Rajesh Pilot? In any case 
every Minister is a pilot some time 
or the other. 

SHRl M. KADHARSHA: Madam, 
the Bill ig brought at a time when 
we are to celebrate he platinum jub- 
lee of the Indian Civil Aviation but 
is the last few days many sorry re- 
velations have appread in the news- 
papers about the construe.ion of the 
Indira Gandhi International Airport 
which was to be originally opened on 
the birth aniversary of the late Prime 
Minister. This is .he Rs. 96 crore 
project and even on one day before 
19th, namely, on 18th November there 
was a big advertisement in news- 
papers that the International Airpor. 
will be thrown open to the public on 
the birth anniversary of Madam 
Indira Gandhi. But we learnt that 
due to bungling of the higher officials 
this airport could not be opened for 
operation as scheduled. Similarly, in 
the construction of Sahar Airport at 
Bombay sub-standard materials have 
been >used. Coming to Madras, 1 
would like to point out that the new 
domestic terminal was opened only 
a few months back but on 12th of 
this month the whole airport was 
flooded wi-h water and no operation 
could be possible on that day. Madam, 
the Director General Civil Avitation 
is presently looking after the cons- 
truction of airports. They on their 
part leave the matter to the CPWD 
and the CPWD, without having any 
idea of 'he location, without visiting 
the place and sitting in Delhi they 
are drafting the plans and giving 
approvals. So, there are many lapses 
in the construction of the airports. 
Madam, if the Railways can have 
their own engineering and construc- 
tion wings functioning under the 
general managers of the zonal rail- 
ways, why should it not be possible 
for the airlines to have their own en- 
gineering wings to look af er the con- 
struction and maintenance operation 
of the airports?   Such a steps would 
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greatly minimise delays and ensure 
that the com.ruction of airports is 
done in a manner more suited to the 
requirements of the airports. 

Madam, hon. speaker who spoke 
before me mentioned about facilities 
>o the passengers. Here I would 
plead for the facility to a neglected 
person, namely, the visitor to the air- 
port. It is more or less a social cus- 
tom to receive or send off a family 
member when he .ravels. Even 
since the security arrangement^ have 
been tightened, most of the airports 
have been closed their doors to the 
visitors. These visitors% including 
women, children and aged people, 
have to stand outside the airport 
biulding for hoars together. Their 
plight becomes more acute when tbe 
arrival or departure of .he aircraft is 
delayed. I would strongly suggest 
that at least some temporary shelters 
should be provided for the visitors fo 
the airports when the entry is not 
permitted. For instance the old air- 
port in Madras has now become the 
international terminal. Traditional- 
ly, a large number of Tamil people 
living in Singapore and Mal- 
asia have to travel only by 
air because of the suspension 
of        passenger ships      between 
Madras and Singapore. A seizable 
number of relatives go to the airport, 
but while the visitors can go up to 
the security point, while sending off . 
a passenger, they have necessarily to 
wait in the open when they have to 
receive an incoming passenger. This 
is because there is very little space 
ou side the customs barrier. On the 
other hand, a very large built-up 
area, formerly used as arrival point 
for the domestic nights, is completely 
unutilized now. Some arrangements 
can be made to ensure that the visi- 
toris who come to the airport 
to receive incoming passengers are 
no. made to stand in the open air. 
Madras is one of the exporting cen- 
tres in India. Leather goods and 
garments are exported from Madras 
in large quantities. These are inva- 
riably   exported by air.      Similarly, 

exports from Bangalore airport in- 
clude electronic goods and engineer- 
ing goous. Unfortunately there are 
no direct cargo flights either from 
Madras or from Bnagalore. The 
goods are now carried to Bombay and 
are transhipped from there. Such 
transhipment involve a delay of 
nearly one week. The foreign buyers 
complain against the late receipt of 
goods and .he Indian exporter can- 
not get the incentive uptil the tran- 
siupmet certificate is issued. Further 
during the busy season, hundreds of 
tonnes of cargo get accummulated at 
Madras airport. This has been a re- 
gular feature for the past one decade 
or so. So, I would plead with the 
hon. Minister to introduce a regular 
cargo flight from Madras, touching 
Bangalore io Europe via the Gulf. 
Such a step will minimise the hard- 
ships to the existing exporters. lit 
w-11 also facilitate exports of perish- 
able items like vegetables and flow- 
ers and we will be able to earn more 
foreign  exchange. 

Madam, there are three domestic 
airports in Tamil Nadu apart from 
Madras which is an international air- 
port. Even though a new domestic 
complex has come up in Madras, cer- 
ainly it is not full-fledged. There is 
no reserved lounge or retiring room 
facility at Madras airport. There is 
only one ladder particularly to get 
down from air-buses and it causes- 
much delay either to emplane or to 
ge. down. If the hon. Minister visits 
any cargo complex in India, whether 
in Madras or in Delhi, he will find it 
all in a mess. There is no proper 
facility to collect the baggage. There 
is no proper arrangement to get the 
baggage in tact. Last year, there 
was an incident in Delhi cargo comp- 
lex. It was broken open and the 
cargos were stolen by some miscre- 
ants. So far no action has been tak- 
en by the Government and the poor 
passengers have lost all their goods. 
Similarly, in Madras there was a pri- 
vate agency called Air Freight. Now 
the  Government has taken it over. 
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But without giving any proper thou- 
ght or making any alterantive ar- 
rangement, this private agency was 
taken over. So the Government could 
not handle the cargo. Ultimately 
they again went to the private agency 
requesting it to handle the cargo un- 
til alternative arrangements are 
made. 

Madam( I am thankful to the hon. 
Minister for promising to give Salem 
and Tuticorin new airports in Tamil 
Nadu. Now coming to Madurai air- 
port, there is no night landing facility 
there. As my hon. friend here poin- 
ted out, all airports in India should 
ibe provided with night landing faci- 
lities. Secondly, Madurai is very 
close to Colombo. Madurai is a big 
temple city. Most of the foreigners 
come to Maduari and straightway go 
to Sri Lanka and from there to Mal- 
dives. So a service from Madurai to 
Colombo should also be started. 

Madarn, a question was Put in this 
very House on 20th of November why 
there is no service on   Sundays     to 
Coimbatore and the    hon.  Minister's 
reply was that    the    Air Force    are 
not working on Sundays.    If there is 
a war on   Sunday I do    not    know 
whether      the        Air Force        will 
fight   or     not.      So it is the      duty 
of the hon. Minister to see that Coim- 
batore is connected    by a service on 
Sunday also. 

Madam, Tiruchi airport needs 
many renovations. I am sorry to 
point out that the runway at Tiruchi 
airport is full of cracks. I do not 
know what will happen. It might re- 
sult in an accident one day or the 
other. So the runway should be 
(strengthened and there is also space 
to lengthen the runway. If the run- 
way is lengthened to 9000 feet, there 
is every possibiliy of handling air- 
buses also at that aerodrome. Madarn, 
the development work at the Tiru- 
chi Aerodrome are making snails pro- 
gress. There is no separate arrange- 

ment for arrival and departure. So, 
when the passengers arrive, the de- 
parting passengers have to wait in 
the hot sun and rain. So proper arran- 
gement should be made. There is no 
shelter at present. If needed, even 
the restaurant which is now located 
on the ground floor can be shifted to 
the first floor, and this will give space 
for expansion. 

Since the multiplicity of various 
agencies is curtailing the progress of 
civil aviation, the Bill has been 
brought. But I want to know what 
the attitude between tbe Customs and 
the Airlines will be because at 
the Tiruchi Aerodrome on many 
occasion, since I have been a regular 
passenger at Tiruchi. I find 
there is no co-ordination between the 
Customs officials and the Airlines om- 
cials. As a result the Indian 
Airliness passengers going to 
Colombo are often offloaded 
from the Airlines for one rea- 
sons or the other. The hon. Minister 
should order an enquiry into the 
number of occasions passengers have 
been offloaded at the Tiruchi Air- 
port. The Air Lanka is also operating 
a service t0 Tiruchi. If the passengers 
go by the Air Lanka, they are allow- 
ed to travel. But if the same passen- 
gers go by the Indian Airlines which 
are our national carriers, they are 
offloaded. So, the hon. Minister should 
look into it. 

Madam, Tiruchi is located in the 
heart of Tamil Nadu. Several dis- 
tricts like Tanjavu'r, Pudukottai and 
Ramnad are surrounding Tiruchi, and 
most of these people living in Singa- 
pore and Malaysia are from these 
districts. So, if there is a direct ser- 
vice from Singapore and Malaysia to 
Tiruchi, it will not only reduce the 
heavy traffic at the Madras Airport, 
but it wil also faciliate the passen- 
gers living around these districts. 

Mr. Jaswant Singh, pointed out 
about  the security at the     airports. 
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The Director—General of the Interna- 
tional Air Transport Authority, Mr. 
Gunter O. Ecer has said: 

"We urge governments    in    the 
strongest possible terms to stem the 
intolerable  and  deplorable increase 
in  violence we have seen recently- 
targeted on civil aviation    and its 
customers  and  employees  by  step- 
ping up relevant security measures. 
International Air Transport    Asso- 
ciation and its members stand ready 
to provide expert advice wherever 
this may be appropriate, since they 
are most anxious to contribute    to 
ensuring the safety of air travel Io 
the maximum  extent  possible." 

Madam, we have no objection if the 
security checks are carried out in a 
proper manner. But at the Indian air- 
ports it is almost inhuman. Passeng- 
ers are subjected to humiliation. Pas- 
sengens are fhe pay masters. This 
should be taken note by the Govern- 
ment, and a foolproof method as in 
Israel or in any other advanced 
country should be found out for ma- 
king a foolproof security system. 

With these words, I conclude my 
speech. 

SHRI THANGABAALU (Tamil 
Nadu): Madam Deputy Chairman, I 
rise to support the National Airport 
Authority Bill. 

Coming to this Bill I wish to point 
out to the hon. Minister that there is 
a provision which envisages part- 
time membership in the Authority. 
Also, the tenure of the membership is 
three years. A member, instead of 
being part time, should be a *U11- 
tme member. If the tenure of mem- 
bership will be five years, instead of 
three years, it will not only be easy 
but the Authority also can have ac- 
countability of the members who are 
there. Particularly if the members are 
full timers they can take proper steps 
in the maintenance as well as the 
management of the airports. The full 
timers can also be very useful in the 
construction of the airports. I request 
the Honourable Minister to consider 
the period of tenure to five years. 

Now, I would like to say something 
about security. Even other hon. Mem- 
bers have also raised the same point 
that adequate attention should be 
given by the Authority. There is a 
slackness in this aspect. 

Madam, the report of the Sub- 
Group 0f the Ministry of Civil Avi- 
ation has been received by the Min- 
istry recently and I request the Min- 
ister to implement the recommenda- 
tions of this Sub-Group immediately 
so that if any anomalies are there 
they can be removed. 

I would like to suggest one more 
point. The Director-General of the 
Airports Authority oBard so that he 
police. Instead 0f that he can be co- 
opted as one of the members on the 
Airports Authority Board so that he 
can also be more useful and account- 
able. 

i 

Madarn, the domestic and interna- 
tional airports present a total confus- 
ion picture. It is imperative to re- 
organise the task of various agencies 
at the airports and also to fix up the 
responsibilities. Otherwise^ the bag- 
gage and the passenger services will 
not become very efficient. Hence, I 
request the Minister to consider this 
point also. 

Another point I would 1 like to 
suggest for the consideration of the 
Minister is that the workers' partici- 
pation must be there in the Airports 
Authority management like other 
public sector undertakings. In the 
public sector undertakings the wor- 
kers' nominee is coopted on the 
Board. Similarly the Airports Autho- 
rity workers' nominee should also be 
coopted on the Board for achieving 
better results. 

Madam, I support the hon. Mem- 
ber, Shri Kadharsha's viewpoint that 
an airport at Salem should be set up 
immediately. When the Honourable 
Minister  for  Civil  Aviation     was  in 
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Salem on the 14th on this month he 
had assured that the Salem airport 
would be constructed soon. Even our 
beloved leader, Shrimati Indira 
Gandhi when she laid the foundation- 
stone of the Salem steel plant gave 
an assurance that the airport as Salem 
will be cons:ucted soon. But so far no 
action has been taken in this regard. 
I would request the Minister to con- 
sider this demand on a priority basis. 
A number of allied industries have 
sprung UP in Salem because of the 
steel plant. 

Madarn, similarly, an airport at 
Tuticorin is very important because 
Tuticorin being a developing indus- 
trial city of the southern part of the 
Tamil Nadu is also a port city. Apart 
from that, there is a super thermal 
power station, a gignatic fertilizer- 
factory, numbe L- one in Asia, Southern 
Petrochemical Industries Ltd. (SPIC) 
and heavy water plant and also seve- 
ral industries have come up there. 
Again, I would like to stress upon the 
Minister that in the southern part, in 
Tuticorin area, the salt producing in- 
dustry is very much there. More than 
10 lakh tonnes of salt is produced 
every year and which is being ex- 
ported to various nations like Singa- 
pore, Malaysia, South Korea, Bangla- 
desh and other countries but the buy- 
ers, who want to buy go for verifi- 
cation. It is not so easy to reach Tuti- 
corin. That ig. why, it is very neces- 
sary to have an airport and which 
was also approved and accepted by 
the Ministry but so far, no action has 
been taken. 

Madam Deputy Chairman, I also 
point out one very important factor 
about Coimbatore. Coimbatore Airport 
is being run at Sulur airstrip^ that is 
a military air-base \vhich is very far 
away from the Coimbatore city-about 
50 kms. You know, Coimbatore is a 
very important industrial town, the 
so called Manchester of South India — 
and the majority of industreis are set 

up there and people all over the co- 
untry and all over the world are 
coming very often but they are fac- 
ing a great problem. In this very 
august House last year, in the presen- 
ce of our former Prime Minister, Smt. 
Indira Gandhi, the then Minister, Shri 
'Khurshid Alam Khan had said that 
the available funds should be allocat- 
ed but so far, according to my infor- 
mation, for the past one year there is 
no investment or no development in 
regard to the Coimbatore Airport and 
also it is assured, in the Seventh Plan 
it will be compelted Sir, I urge upon 
the Minister please take note of it. 
This Coimbatore Pelamedu Airport 
should be gjven all priority in the 
matter of funds and other available 
sources. I commend the Hon'ble Min- 
ister as well as the Government of 
India for setting up of the Helicopter 
Corporation. Sir, it is a welcome mea- 
sure. I am sure this will help in cons- 
truction of the ports in inaccessi- 
able areas where it is difficult to con- 
struct important airports. I do not 
mean to be parochial because it is fact 
that the ancient Indian culture heri- 
tage is preserved in its prestine purity 
in Tamil Nadu. Not only HamilNadu 
but and other places in India also.. 
Why am I referring to this because 
the tourist potential in Tamil Nadu 
has not, at all, been utilised or proper- 
ly accepted by the Central Govern- 
ment. There are many places like 
Mahabalipuram, Kanyakumari Kodai- 
kanal, Udagamandalam) Yeroauda and 
Hoganekal which are very very im- 
portant places of great national and 
regional imortance and these places 
can be covered by the Heli- 
copter Corporation so that the 
passengers and tourists, coming 
from al'- over the world can see the 
importance of these areas and simul- 
taneously, we will have more foreign 
exchange. Not only that, in Tamil 
Nadu and southern States, either in 
Karnataka or Andhra Pradesh or 
Kerala, the natural beauty is not pro- 
perly utilised. And it is not shown to 
the other parts of the world. So I 
urge upon the hon. Minister that the 
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Vayudoot servicesi which have been 
introduced in Andhra Pradesh, can be 
extended to the other southern States, 
Tamil Nadu, Karnataka and Kerala, 
to cover the uncovered areas of flight 
services. 

Now, I come to another important 
point which my friend, Mr. Bansal, 
has explained that is clause 34(2) of 
the Bill wherein it is stated that the 
National Airports Authority would 
cease t0 exercise and discharge all the 
powers and functions under this Act 
in the case of the management of any 
aerodrome, civil enclave Or aeronau- 
tical communication station is entrus- 
ted to any penson specified 
under sub-clause (1) of caluse 
34 of the Bill. I am un- 
able to understand and appreciate this 
particular provision because even be- 
fore the authority is created, its po- 
wers are encroached upon. I would 
like to ask the hon. Minister.to look 
into this and see that the neeessary 
amendments are made or whatever is 
necessary is done. 

Similarly clause 29 lays down that 
no suit would lie against the autho- 
rity or any board or any officer there- 
of. It may be neeessary to have such 
a provision but it must be borne in 
mind that the authority is not going 
to be manned by paragons of virtue 
and integrity. I want to the Hon. 
Minister; may answer this while giv- 
ing your reply—should you curtail 
the fundamental rights of the citizens 
in this way? I would request the hon. 
Minister to look into this also and 
give a second thought to it. 

Madam, while concluding, I would 
like to point out one more very im- 
portant point. As my friend Mr. 
Bansal also explained in detail, while 
you are travelling in the plane, you 
can see many passengers taking out 
bottles of liquor and drinking. It is 
against the rules, but the air hostesses 
and the stewards are even supplying 
it sometimes. They are giving help 
to them.    This is not a good thing... 

 

SHRI JAGDISH TYTLER; This is 
a Wrong statement, 

SHRI THANGABAALU: It is a 
fact. I have seen it with my own 
eyes. 

DR. BAPU KALDATE (Maharash- 
tra);  I have also seen. 

AN HON. MEMBER; It could have 
been ice-water. 

SHRI JAGDISH TYTLER: You saw 
liquor being supplied? 

DR. BAPU KALDATE: Yes yes, all 
services were given to them—ice and 
everything. 

SHRI THANGABAALU; Mr. Minis- 
ter, it is not once or twice but many 
times we have seen it. That is why 
we bring it to your notice for rectifi- 
cation for setting things right. 

Similarly there is no humanitarian 
approach. If a passenger asks for 
water, it will be given only after one 
hour or half an hour, not immediately. 
They say, "These are the rules. Only 
after serving food, only then water 
will be given." If a person is thirsty 
and he wants to have water, and if it 
is not given in tim© but after one 
hour, what is the use? This kind of 
anomalies can be rectified. The Min- 
ister must look into this. 

Another important thing is that in 
the airports, whether in Delhi or 
Bombay or Madras or Calcutta, wher- 
ever you see the trolleys are not wor- 
king. In the report of the Ministry for 
1984-85, I find that for Bombay, Delhi 
and Madras, additional trolley^ were 
sanctioned, but what if the use? The 
trolleys are new, but they are not 
working. These trolleys should be in 
working condition. These things 
should be modernised. So I request 
tbe hon Minister to look into this 
aspect. Madam as Mr. Bansal said, 
the pilots as well as the air hostesses 
should be more human and they 
should think that the passengers are 
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more imporant than them. They are 
thinking that they are from a differ- 
ent class and they are treating the 
passengers very very badly. This 
should be stopped. 

Madam, I urge upon Hon'ble Min- 
ister to consider the Madras]Delhi 
direct flight services immediately 
which is a genuine demand of Tamil 
Nadu people. 

With these words I support the Na- 
tional Airports Authority Bill, 1985.. 
Thank you. 

THE DEPUTY CHAIRMAN: This 
will be taken up after 2.30.  ' 

The House is adjourned till 2.3,0. 

The House then adjourned 
for lunch at thirty-one min- 
utes past one of the clock. 

The      House     reassembled     after 
lunch  at  thirty-two  minutes     past 
two of the clockt The Deputy Chair- 
man in the Chair. 

THE DEPUTY CHAIRMAN: Now 
we shall continue with the discussion 
on the National Airports Authority 
Bill. Now, Dr, Bapu Kaldate to speak. 

 

 

Neither it is autonomous nor it is hav- 
ing any authority. It is totally con- 
centrated in the hands of the Central 
Government. 

 
"The decision of the Central Gov- 

ernment, whether a question is one 
of policy or not shall be final." 

 
That means the Central Govern- 

ment is final in appointing the people. 
(Interruptions)  I am coming to that. 
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except political consideration, no 
consideration are there. And Mad- 
arn, I am very doubtful at this stage. 

Then it becomes a catering     agency 
for the Government. 

Where is the autonomy and where is
the authority? This becomes a depart- 
ment of the Government. Nothing 
more than that. 

not only the words of the Bill but the 
spirit of the Bill should also be look- 
ed into, and you must implement not 
only the words but the spirit also. 
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Clause 5. Because the Indian Airlines 
and the Air India are the monopoly 
corporations. 

"Sorry.    No availability of water 
Please excuse." 

I have booked my ticket on the 18th
for Aurangabad. This is a hopping 
flight: Delhi-Jaipur-Jodhpur-Udaipur, 
-Aui-angabad-Bombay. 

Everybody is trying to shift the res- 
ponsibility. Now, you are having mul- 
tiple agencies, j do not know how they 
are going to coordinate their activities 
I do not know what is the way out for 
having a proper coordination between 
these authorities. 

I have to go to Bombay and then
catch a train and go to Aurangabad. 
As you know, it is a tourist centre. 

Business means earning more money 
Business does not mean making mor 
facilities available tn the Dasseneers 
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Aurangabad is an important place 
and there is no Vayudoot Service 
there. There is no Vayudoot service 
from Pune to Aurangabad. There is 
National Rayons. There ls tne factory 
of Vespa scooter. There is very im- 
portant place like Wardha in Maha- 
rashtra. Aurangabad, Wardha as well 
as places like Hubli, Mysore should 
be connected with Vayudoot services. 
There is no Vayudoot service. 
We cannot get tickets from 
Bombay to Aurangabad. I can 
quote many places where the 
Vayudoot services are very 
much needed. You have the Vayu- 
doot Corporation, Indian Airlines 
Corporation, Air India Corporation, 
DGCA, Indian Airlines Authority, 
etc. I really get fumbled. If there is 
no proper coordination, then it will 
lead to degeneration and disintegra- 
tion of the services. There are so 
many complaints about the services 
which I do not want to enumerate. I 
will request you to please look into 
the complaints that have been raised 
here in the House by the Members 
themselves and the suggestions that 
you receive from us in the plane it- 
self because these authorities are not 
meant for being only authorities. 
After all, the basic purpose of these 
authorities is to make more facilities 
available to the passengers who are 
travelling. I hope that th"e hon. Min- 
ister will look into the matter and 
see to it that everything is done as 
early as possible Thank you. 

SHRI KAPIL VERMA (Uttar Pra- 
desh) : Madam, I rise to support 
whole-heartedly the National Airport 
Authority Bill as moved "by the Min- 
ister of State for Transport. Madam, 
the civil aviation has taken rapid 
strides. As our Prime Minister has 
s"aid, he wants to bring the civil 
aviation with in the reach of the 
common man including the rural 
population of India. For that it is 
necessary that people should be 
made aviation-handed. And, in fact, 
the whole process has already start- 
ed, and people are travelling more 
and more by air, and that is why it 
is necessary to strengthen the present 

machinery which we have. The pre- 
sent Civil Aviation Department cont- 
rols about 65 airports, and as our 
hon. Minister has said, this Bill has 
been brought forward in implemen- 
tation of the recommendations of the 
Experts Committee which recom- 
mended setting up of such a body 
with necessary flexibility and auto- 
nomy for taking up developmental 
activities in the field of civil aviation. 
As has been explained in the aims 
and objects of the Bill, this step is 
necessary because the functioning of 
the Directorate-General of Civil Avi- 
ation is hampered as the Director- 
General of Civil Supplies makes 
all the supplies, the CPWD 
makes        all the construction 
and the Public Service Commission 
makes the selections of staff Still, 
Madam, I hope, this autonomy will 
not result in wastage of money and 
extravagant living as in the case of 
some other public sector Autho- 
rities. I am sure, our young Minister 
will ensure this. 

Madam, since the time is very lim- 
ited, I will come to the most import- 
ant problem that is facing the air 
passengers today. That is the talk 
of the day, and that is the security 
of the passengers travelling by air. 
We have had various incidents of hij- 
acking and there have been all kinds 
of stories. Recently, there was the 
Kanishka incident and the explosion 
at the Narieta airport that have taken 
the lives of many people in case of 
the Kanishka. I would like to bring 
to the notice of the hon. Minister the 
startling disclosers made before the 
Kirpal Commision. Mr. Michael R. 
Atkinson, a Sergeant in the Royal 
Canadian Mounted Police deposed 
before the Kripal Commission that 
"no steps whatsoever were taken to 
hold the ill-fated Air India flight at 
Toronto airport in Canada even 
when it was known that three of the 
68 transit passengers who arrived by 
a flight from Frankfurt had vanished 
and did not reboard the aircraft for 
the onward journey." The plane was 
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not  stopped  and  it  took  off  without 
finding out who they were, and it is 
suspected that they were the people 
who planted something in the plane. 
"Also surprisingly, the transit     bag- 
gage was not x-rayed at Toronto air- 
port before being loaded on to    the 
Air India 'Kanishka'." That the three 
passengers not having reboarded the 
aircraft was found out only after tha 
plane had taken off from Montreal. 
And I may  refer,  to another disclo- 
sure made before  the Kirpal     Com 
mission.   I  quote from  the Press  re- 
port,    '"Replying to    questions,     Mr. 
Atkinson noted that the X-ray    ma- 
chine    employed    by     the  Air-India 
authorities at Toronto to    scan    the 
cargo    baggage    of    the    passengers 
could not be used as it had suffered 
a breakdown". I hope that    the Min- 
ister  -will find  out  the  truth  behind 
tbese charges. And if these facts are 
correct, I am sure, he will take very 
strong action in this matter and find 
out as to how it happened    that the 
X-ray machine was not working there 
and the luggage was not scanned. In 
fact, I am told that there are many 
important airports In        the 
country where        the X-ray 

machines       are       not       functioning 
properly.   And  there   are   many     im- 
portant  airports  where  there   are  no 
X-ray machines at all.   Some are de- 
fective and at some other places they 
do  not  exist  at  all.  So,  the  question 
why   these  lapses   have   taken   place 
in regard to security should be looked 
into. There is another thing 'rep 
in .the newspapers. I hope the Minis- 
ter will be able to clarify this point. 
That is that.    The Indira Gandhi In- 
ternational  Airport   at  Delhi  was   so 
designed   that  the   cargo  section  was 
just   not  there    and,    therefore,      it 
could   not   be   managed   on   Nov.   18. 
This   is  what  the  newspapers  say.   I 
would   like   the   Minister   to   tell   the 
House whether it is correct   or    not 
correct. If the cargo section was not 
designed,   who   was   responsible     for 
this   lapse,   this   serious   lapse,      and 
what  punishment  has  been   given  to 
them?   This  must   he   found   out. 

        I may now refer   to   the- various- 
    difficulties   faced   by   the   people,  by 
the  passengers,  who  have  to    travel 
by these se'rvic?s.    The hon. Members 
of  the   House   have   already   pointed 
them  out.    I will not take much of 
your time but I want to say that the 
facilities   are   obviously  very  scanty. 
You want people to become air-mind- 
ed,   expand   the   services,     but     the 
amenities  given to  the    people    are 
very shabby.   Not only is   the   staff 
'rude,   but,   as  has  been  pointed  out, 
even   the   sitting   arrangement  is  not 
adequate  in  the  lounge  and there  is 
not  even   water   to   drink  when   re- 
quired   in   the   airc'rafts,   the   canteen 
charges are very high and the quality 
of food is very poor and there are 
many   other   things   of  this   kind. 

You  have  introduced     reservations 
by  computer.   But   at   many   airports 
the  computers  are not working      at 
all. If you go there, they will tell you, 
well,  we   cannot  make     reservations 
because  the  computers  are  defective. 
These   things   must   be    looked   into. 
If   you   have   introduced    computers, 
why   are   they  not     working?   They 
must work and the difficulties in re- 
servation   must  be  sorted  out.  When 
you   reach   the   destination,   the   time 
taken  in  procuring    the    luggage  is 
unduly   long.   At   times,   it   takes   an 
hour or  more.  It is scandalous. You 
must   look   into   all   these   things.   Ai 
passenger  is  asked to reach  the  air- 
port one and a half hours before the 
departure   of  the   flight.   This   is   too 
long   a  period.   Firstly,  you   do     not 
us reservations. With very great 
difficulty  we  are   able  to   obtain   re- 
servations. And then we are made to 
wait for one and a half hours at the 
airport and  then  after the flight we 
are  made   to  wait  for   another  hou'r 
to get our baggage. Then there is no 
proper  transport   facility   at  the   air- 
ports.  Now that all these  things are 
under   the   Transport   Ministry,    you 
should  see   that   there  is   a    solution 
found for all these problems. The cost 
ot  the tickets is  going up year after 
year.   But  then   you   must   also   give 
proper   amenities    to   the  passengers. 
which   is  very  necessary. 
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Some friend has said in the other 
House that in tha North-East there 
are no computers and no telex ser- 
vices and so they a're not in the 
mainstream of air sources. 1 hope that 
the problems of the North-East which 
is a very sensitive area will be look- 
ed into very carefully by the Minis- 
ter and he will visit all these places 
and remove the grievances of {th© 
people. Now, I want to make one or 
two suggestions. 

I may refer to another problem, 
with which, Madam Deputy Chair- 
man, you are also acquainted, name- 
ly, the problem of huts and jhuggi- 
wallas who are being uprooted from 
the Bombay airport. It is said that 
about 170 acres are being acquired 
for expansion and about 3,000 jhuggi- 
wallas are being uprooted. That is a 
great problem there. I hope the 
Minister will solve that problem. He 
has been there, I am told. He will 
have  to solve  this problem quickly. 

Madam, I welcome the formation of 
the Helicopter Corporation and I 
hope that in big cities like Bombay 
and Calcutta there will be helicop- 
ter services so that from airport to 
the centre of the town you can go 
by a helicopter, as in some of the 
advanced countries of the world, to 
save precious time. 

In regard fo my own State, Uttar 
Pradesh, I suggest that Vayudoot ser- 
vices be introduced in such a manner 
that one can go to pilgrim centres 
like Badrinath, Kedarnath and Gan- 
gotri easily. This will be a great faci- 
lity for pilgrims coming from out- 
side. 

I hope you will be able to reorga- 
nise the Civil Aviation and the 
Authority you are setting up will be 
able to deliver the goods and meet 
the goals set by our Prime Minist' 
I hope, you will quickly improve the 

services so that the difficulties of the 
people are removed, particularly the 
grievanres of the Members of. Par- 
liament.   Thank   you   very   much. 

SHRI      PUTTAPAGA       RADHA- 
KRISHNA (Andhra Pradesh): Madam, 
it   is   clear   from  the   Statement     of 
Objects  and Reasons of the  Bill  that 
the    functions    of    the     Directorate 
General of Civil Aviation are growing 
and   the   necessity  has   arisen   to  set 
up  a separate Authority for meeting 
the   needs   of  civil  aviation.   If  it   is 
really aimed at meeting the growing 
needs,   we   support   the   Bill.  At   the 
same   time,   as  rightiy   observed   by 
oiher  Members,  there  are  poor 'faci- 
li t ies   available   to  the   passenge'rs   at 
the  airports  and there  is  a  need to 
imp'rove   the   conditions.   Madam,   we 
have  seen  some  of  the  international 
airports in the world; I have myself 
seen some  of these international ai'r- 
ports  in  other  countries  which     are 
far   better   in   providing   facilities   to 
the   passengers.   There      are      better 
arrangements   for   each   and      every 
thing.  Here  even  for  simple  matters, 
we are made to suffer due to ineffi- 
ciency of the staff. You take cleanli- 
ness at the airports. There is no pro- 
per arrangements for it;  there is no 
proper     catering     service;  even    for 
transport of luggage, we have to face 
lot of problems. Other Members have 
also  spoken   about  it.' There  is  need 
to  have  an  arrangement  for quicker 
disposal of the luggage. At the inter- 
national   airports   in   other   countries 
there are tube corridors to reach ihe 
aircraft. In our country, I think only 
in   Bombay's  international      airport, 
such   an   arrangament   exists,   which 
facility needs to be extended to other 
airports in the country. 

We are discussing National Airports 
Authority Bill. At present we have 
the International Airport Authority 
in the country. Mr. Kapil Verma also 
'referred to the naming of the inter- 
national airport after Mr. Indira 
Gandhi.   Here   I   am   reminded   of  a 
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recent incident. The previous Civil 
Aviation Minister, Mr. Ashok Gehlot, 
once declared that Indira Gandhi 
International AirPort would be start- 
ed on 19th November this year and 
it would be named after M'rs. Gandhi, 
and that operations will start from 
this day. After some time, the Inter- 
national Airpq'rt A^thonity declared 
that they could not operate flights 
from it; of course, they can name 
the airport after M'rs. Gandhi from 
19th November. They could not start 
the operations due to some technical 
difficulties, like non-supply of cement 
or steel. The Minister also declared 
after some time tha,t flights could 
not be operated from 19th November 
but they could start the airport. But, 
surprisingly, the present Civil Avi- 
ation Minister has taken some dis- 
ciplinary action against the Acting 
Chairman and some other member 
only because of their failure to com- 
plete the work on time. It was alleg- 
ed that those persons were corrupt 
and were inefficient. Madam, we are 
not going to support any inefficiency; 
we are not supporting corruption. 
But they should not be made the 
victims due to some other factors. In 
this case particularly there are 
doubts in the minds of the employees 
and also the people that this dis- 
ciplinary action was, taken not be- 
cause of their inefficiency or corruption 
but because they could not complete 
Indira Gandhi International Airport 
so that it could be operated from 19th 
November. Such things should not 
take place because this will demora- 
lise the employees and will further 
damage efficiency in the administra- 
tion. I am not going to oppose this 
Bill; I am supporting it, but I hope 
the Government will take all mea- 
sures to increase efficiency in the 
Indian Airlines and Air India. Thank 
you. 

THE DEPUTY CHAIRMAN: We 
now take up Short Duration Discus- 
sion. 

3.00 P.M. 

SHORT    DURATION    
DISCUSSION 

Re-. Action taken or proposed to be 
taken by Government in the light of 

Supreme  Court judgement relating to 
Indian Express Building Case 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Madarn Deputy Chairman, 
I rise to raise a short-duration dis- 
cussion . on the action taken or pro- 
posed to be taken by the Government 
in the light of the Supreme Court 
judgement relating to the Indian Ex- 
press   building   case. 

Madarn, I wish there had been no 
need whatsoever for Parliament to 
discuss this issue. In fact, after the 
7th October judgement, which I re- 
gard as a historical landmark in 
India's judicial history, immediately 
thereafter, many expected that Mr. 
Jagmohan would voluntarily tender 
his resignation. If that had happened, 
there would have been no need what- 
soever for this House or the other 
House to discuss this issue as to what 
action is proposed to be taken. 

Obviously, when I refer to action 
proposed to be taken by the Govern- 
ment of India. I am referring to the 
action proposed to be taken at the 
Governmental level, Constitutional 
level. I know, so far as the issues 
between the lessor and the lessee are 
concerned, if there has been any 
breach of contractual obligations by 
one party or the other both the part- 
ies are free to go to the court. The Go- 
vernment is free to go to the court. 
The Indian Express also is free to 
go to the court, and claim damages, 
particularly, after this kind of judge- 
ment which has ben given by the 
Supreme Court. Therefore, I am not 
referring to that part of the action. 
I am 'referring to the part of the action 
which is expected from a Constitu- 
tional Authority and Constitutional 
functionary or       anybody     who 
can   direct  the     Constitutional   func- 
tionary to act in accordance with the 
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